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Framework for the Corporate Affairs Standards 
 

The following is the text of the ‘Framework for the Corporate Affairs Standards’ issued 
by the Council of the Institute of Chartered Accountants of India. 
 
Introduction 
 
1. The intention of the Council is to harmonize the diverse principles, practices and 

procedures to be followed by the members and corporate.  
 
2. The Corporate Laws Committee of the Institute of Chartered Accountants of 

India while appreciating the need of the profession and the global corporate 
sectors formulates Corporate Affairs Standards (CAS) in various areas of 
corporate laws, affairs and practices. These Corporate Affairs Standards are 
issued under the authority of the Council of the Institute and purpose of this 
document is to describe the framework within which the Corporate Affairs 
Standards are issued in relation to the services that may be performed by the 
members. The standards will provide a benchmark to the professionals to ensure 
uniformity in approach and quality of deliverables.  

 
Purposes and Status 
 
3. The Corporate Affairs Standards propose to set out concepts, principles, practices 

and procedures which are generally accepted internationally and which the 
Council of the Institute considers desirable in the light of prevailing legal 
framework, procedures and practices in India. Corporates follow diverse 
principles, practices and procedures and therefore, there is a need to integrate, 
harmonize and standardize such principles, practices and procedures so as to 
promote uniformity and consistency.  

 
4. The purpose of formulating Corporate Affairs Standards is not to interpret the 

Law but to sets out the concepts, principles, practices and procedures that 
underlie the corporate law compliances, corporate governance and management 
of corporates. 

 
5. The purpose of the Framework is to : 
 

a. Develop the Corporate Affairs Standards to assist the preparers and users 
in applying Corporate Affairs Standards and in dealing with various issues 
related to Corporate Affairs, 

b. Assist the Corporate Laws Committee in development of future Corporate 
Affairs Standards and in its review of existing Corporate Affairs Standards, 

c. Assist the Corporate Laws Committee in promoting harmonization of laws, 
regulations, principles, practices and procedures relating to compliances, 
corporate governance and management of corporate. 

d. Enable corporate sector to conform to accounting procedure and 
disclosures standards while applying corporate affairs concepts, principles, 
practices and procedures. 
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e. Assist the members in forming an opinion as to whether the subject of 
concern complies and conforms with Corporate Affairs Standards. 

f. Assist the preparers and users in interpreting various Laws, Rules, 
Regulations, principles, practices and procedures relating to the issues on 
which Corporate Affairs Standards are issued. 

g. Assist those who are interested in the work of Corporate Laws Committee 
with information about its approach to the formulation of Corporate Affairs 
Standards. 

h. Assist in building and protecting reputation of the corporate entity through 
compliances, corporate governance and management of corporate in a 
standardized manner. 

i. Enable to have a positive impact on the economic and corporate 
environment, society and will contribute to good governance and 
management. 

 
6. This framework is not a Corporate Affairs Standard and hence does not define 

any standard for any particular issue. Nothing in this framework overrides any 
specific Corporate Affairs Standard. 

 
7. The Corporate Laws Committee recognizes that there may be conflict between 

framework & Corporate Affairs Standards and in such case the requirement of 
the Corporate Affairs Standards prevails over those of the framework.  As, 
however, the Corporate Laws Committee will be guided by the framework in the 
development of future standards and in its review of existing standards, the 
number of cases of conflict between the framework and Corporate Affairs 
Standards will diminish through time. 

 
Scope of Corporate Affairs Standards: 
 
8. The framework deals with: 
  

a) the objective of Corporate Affairs Standards; 
b) the qualitative characteristics that determines the effectiveness of corporate 

law compliances, corporate governance and management of corporate; 
c) definition, concepts, principles, procedures and practices from which 

Corporate Affairs Standards are constructed; 
d) procedures for issuing Corporate Affairs Standards; and 
e) the status and applicability of the Corporate Affairs Standards. 

 
9. The framework is concerned with development of benchmark, concepts, 

principles, practices and procedures which are to be used in relation to various 
corporate affairs, corporate governance and management of corporate.   

 
10. The standard will guide the members and corporate to ensure a fair corporate 

regime internationally and enable taking decisions and appropriate actions that 
are ethical and are in compliance with applicable legal requirements. These 
Corporate Affairs Standards have been formulated appreciating the applicable 
law, judicial pronouncement and the best global practices. 
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11. Corporate Affairs Standards are not intended to cover every issue or situation 

and will develop concepts, principles, practices and procedures. 
 
Procedure for issuing Corporate Affairs Standards: 
 
12. The following procedure would be followed for formulating and issuing the 

Corporate Affairs Standards: 
 
12.1 The Committee shall determine the area in which the Corporate Affairs Standards 

need to be formulated and the priority in regard to the selection thereof. 
 
12.2 In preparation of the Corporate Affairs Standards, Corporate Laws Committee will 

be assisted by the Study Groups constituted to consider specific subject.  In 
formulation of the Study Groups, provisions will be made for wide participation 
by members of the Institute and others. 

 
12.3.1 The draft of the Corporate Affairs Standards will generally include: 
 

a) Objective of issuing the standard; 
b) Scope of the Corporate Affairs Standard; 
c) Concepts, principles, practices and procedures relating to the subject of the 

standard; 
d) Definition and explanation of the terms used in the standard; 
e) Requirements under various applicable Laws, Rules, Regulations, Guidelines 

and Accounting Standards including those related to disclosures and 
compliances; 

f) Standard concepts/practices/procedures 
g) Best global practices in conformity with the law of the land; 
h) The date from which the Corporate Affairs Standards will become effective. 
 

12.3.2 The standard may include the following as appendix: 
 

a) Applicable laws; 
b) Applicable rules/regulations/bye laws/procedures/guidelines; 
c) Principles emerged from judicial pronouncements, where applicable; 
d) Check List to be followed;  
e) Specimen documents, model reports, schemes, petitions, applications, 

resolutions, formats and illustrations required to be used; and 
 

12.4    The Corporate Laws Committee will consider the preliminary draft prepared by 
the Study Group and if any revision of the draft is required on the basis of 
deliberations, Corporate Laws Committee will make the same or refer the same 
to the Study Groups. 

 
12.5 The Corporate Laws Committee will circulate the draft of the Corporate Affairs 

Standards to the Council members of ICAI and the following specified bodies for 
their comments: - 
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a) Ministry of Corporate Affairs 
b) Ministry of Finance, Deptt. of Economic Affairs 
c) Ministry of Commerce & Industry 
d) Ministry of Law & Justice  
e) Comptroller and Auditor General of India 
f) Central Board of Direct Taxes 
g) Reserve Bank of India 
h) Secretary Financial Services-Banking Division, Insurance Division 
i) Forward Market Commission 
j) Securities & Exchange Board of India 
k) The Institute of Cost & Works Accountants of India 
l) The Institute of Company Secretaries of India 
m) ASSOCHEM, CII, FICCI 
n) Competition Commission of India 
o) Standing Conference Of Public Enterprises (SCOPE) 
p) Indian Bankers’ Association 
q) Insurance Regulatory & Development Authority 
r) Telecom Regulatory Authority of India 
s) Central Electricity Regulatory Commission 
t) Central Board of Excise and Custom 
u) Indian Institute of Management(s) 
v) Any other body or person considered relevant by the Corporate Laws 

Committee keeping in view the nature of Corporate Affairs Standards. 
 

12.6 On the basis of comments received, the Corporate Laws Committee will finalize 
the exposure draft of the proposed Corporate Affairs Standards. 

 
12.7 The exposure draft of proposed Corporate Affairs Standards will be issued for 

comments by the members of the Institute and public. The exposure draft will 
specifically be sent to the specified bodies (as listed above), Stock Exchanges, 
and other interest groups as appropriate. 

 
12.8 After taking into consideration the comments received, the draft of the proposed 

standard will be finalized by the Corporate Laws Committee and submitted to the 
Council of The Institute of Chartered Accountants of India. 

 
12.9 The Council of The Institute of Chartered Accountants of India will consider the 

final draft of the proposed standard, and if found necessary, modify the same in 
consultation with the Corporate Laws Committee. The Corporate Affairs Standard 
on the relevant area will then be issued by The Institute of Chartered 
Accountants of India. 

 
12.10 For a substantive revision of a Corporate Affairs Standards, the procedure 

followed for formulation of a new Corporate Affairs Standards as detailed above 
will be followed. 
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12.11 Subsequent to the issuance of a Corporate Affairs Standards, some aspect(s) 
may require revisions which are not substantive in nature.  For this purpose, The 
Institute of Chartered Accountants of India may make limited revision to 
Corporate Affairs Standards.  The procedure followed for the limited revision will 
substantially be the same as that to be followed for formulation of a Corporate 
Affairs Standard, ensuring that sufficient opportunity is given to various interest 
groups and general public to react to the proposal for limited revision. 

 
12.12 The Corporate Laws Committee may also issue Corporate Affairs Standards 

interpretations and Corporate Affairs Standards clarifications arising out of the 
standards and may issue guidance notes for benefit of members of ICAI, 
corporates and other users. 

 
Compliance with the Corporate Affairs Standards: 
 
13. The Corporate Affairs Standards shall be issued with the view to empower the 

members on various areas of corporate field and to disseminate the same 
amongst other stakeholders and these standards are recommendatory in nature 
and will be mandatory from the date as may be decided by the Council. 

 
13.1 The recommendatory status of the Corporate Affairs Standards will enable the 

members, corporate and other users to follow these standards as benchmark 
while undertaking various aspects of corporate affairs, corporate governance and 
management of corporate. 

 
13.2 Ensuring compliances with Corporate Affairs Standards while undertaking various 

corporate affairs is the responsibility of the management of the corporate. 
Statutes governing corporate require the corporate to comply with various laws, 
rules, regulations and guidelines.  The Corporate Affairs Standards will enable 
application of appropriate concepts, principles, practices and procedures as may 
be appropriate within the overall legal framework, ethical requirements, 
transparency and good governance. 

 
13.3 The documents, reports, schemes, petitions, application, resolutions may indicate 

that these are prepared in accordance with Corporate Affairs Standards issued by 
the Institute of Chartered Accountants of India on compliance with the principles, 
practices and procedures enunciated therein both in letter and spirit. 
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CORPORATE AFFAIRS STANDARD (CAS)-3 
(Issued by the Institute of Chartered Accountants of India) 

 
Certification under MCA 21 

 
Objective 
 
1. The objective of this Corporate Affairs Standard is to establish standard and 

provide guidance on the practices and procedures to be followed when an 
engagement to certify various e-Forms under MCA21 is undertaken. 

 
Scope 
 
2.1 MCA21 is an e-Governance Project implemented by Ministry of Corporate 

Affairs (MCA) under National e-Governance Plan of the Government of India. It 
facilitates e-filing of various forms and applications under the Companies Act, 
1956 and the Rules and Regulations thereunder. MCA21 envisages easy and 
secure online access to all the services being provided by the Ministry of 
Corporate Affairs including registration, annual filing of documents and other 
event based statutory filing by the corporate and public access to corporate 
information through a portal. 

 
2.2 Most of the e-Forms require the authentication by a responsible officer of a 

company for proper filing/submission.  Authentication of documents by the 
third party, such as bankers, may also be required in some cases.  

 
2.3 In certain cases a certificate, amongst others, from a Chartered Accountant in 

whole-time practice is also required to authenticate the particulars contained in 
the e-Forms.  Details of such e-forms and nature of certification are given in 
the APPENDIX. 

 
2.4 While certifying various e-Forms under MCA21, the practices and procedures 

laid down by this CAS may be followed. 
 
 
Definitions and explanations of the terms 
 
3.1 ‘The Act’ means the Companies Act, 1956, as amended from time to time. 
 
3.2 An ‘e-Form’ represents a document in electronic format for filing with MCA 

authorities through the internet for various compliances under the Act, 
prescribed by the Central Government through Companies (Central 
government’s) General Rules and forms, 1956. An e-Form contains a number 
of mandatory fields which are required to be filled-in. It may require certain 
mandatory attachments to be filed along with it.  

 
3.3 ‘Corporate Identity Number (CIN)’ is a unique identification for an Indian 

company under MCA21.  
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3.4 ‘Foreign Company Registration Number (FCRN)’ is a unique identification for a 
 foreign company under MCA21.  
 
3.5 There is a declaration that is sought from the person filing the e-Form to the 
effect  that the information given in the e-Form and the attachment is correct and 
 complete. The e-forms shall be authenticated by the authorised signatories 
using  digital  signatures, as defined under the Information Technology Act, 2000. 
 
3.6 ‘Responsible Officer’ in relation to a company means any one of the following: 
 
 (a) a director of the company, 
 (b) manager or secretary of the company, 

(c) any other officer or employee of the company, who may from time to 
time be recognised or declared by the Central Government to be a 
responsible officer of the company within the meaning and purposes of 
the Rules. 

 
 
Concepts and principles 
 
4.1 Managements’ responsibility for conducting its business implicitly requires it to 

take reasonable steps to ensure the compliance of various provisions under the 
Companies Act relating to maintenance of books of accounts and other 
records, statutory records, passing of resolution by the competent authority 
such as Board of Directors and members of the company and minutes of such 
meetings. 

 
4.2 The Chartered Accountant’s responsibility in certifying various forms under 

MCA21 relate to verification and certification of facts. Such certification is 
neither an audit nor an expression of opinion on records of the company. 

 
 
Concerned law, rules and regulations  
 
5.1 The Act1 gives power to the Central Government to make rules for filing of 

application, balance sheet, prospectus, return, declaration, memorandum of 
association, articles of association, particulars of charges and/or other 
particulars or documents through the electronic form and authenticated in such 
manner as may be specified in the Rules. 

 
5.2 Rules2 made by the Central Government in this regard provides that every 
 managing director, director or secretary or person specified in the Act for 

                                                 
1 Sections 610B to 610E of the Companies Act, 1956 inserted through the Companies (Amendment) Act, 2006, w.e.f. 
29th May, 2006.  
 
2 Rule 3 of Companies (Electronic Filing and Authentication of Documents) Rules, 2006 notified on 14th September, 
2006 
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 authentication of e-Form, documents or application etc. which are required to 
 be filed or delivered under the Act or Rules made thereunder shall obtain a 
 digital  signature certificate from the certifying authority for the purpose of 
 such authentication. 
 
5.3 Rules1 made by the Central Government prescribe e-Forms to be filed through 
 electronic media or through any other computer readable media for compliance 
 of various provisions of the Act. 
 
5.4 It is provided in the Act that all the provisions of the Information Technology 

Act, 2000 relating to the electronic records (including the manner and format in 
which the electronic records shall be filed) in so far as they are not inconsistent 
with the Act, shall apply, or in relation, to the records in electronic form 
prescribed under the Act. 

 
5.5 As in the case of other professional assignments, in certification under MCA21, 

Chartered Accountant should comply with the Code of  Ethics issued by the 
Institute of Chartered Accountants of India 

 
Procedures and evidence  
 
Terms of engagement 
 
6.1.1 When a Chartered Accountant in whole-time practice is asked to certify forms 

under  MCA 21, he may take an engagement letter from the client having clear 
reference to  client’s responsibility to provide the information, documentary 
evidence and  maintenance of records. The letter may also contain the basis 
on which fee is to be  computed and the billing arrangement.  

 
6.1.2 The Chartered Accountant may accept the assignment to certify e-Forms 22, 

23B and 35A only if he is also the statutory auditor of the company as those 
forms are to be certified by the auditor of the company only. 

 
6.1.3 Authorisation Letters shall be required to be obtained from all the promoters 

for authentication of e-Form 1.  In case the promoters include a company, a 
certified copy  of the Board Resolution passed in this regard shall also be 
obtained. 

 
6.1.4 In case of return, particulars or application being filed on behalf of an existing 
 company, it may be ensured that proper resolution authorising to sign and 
 submit is passed at a properly convened meeting of the Board of Directors of 
 the company. Certified copy of the same may be obtained from the company. 
 
 
 
 

                                                 
1 Rule 3(3) of Companies (Central government’s) General Rules and forms, 1956 inserted through Companies (Central 
Government’s) General Rules and Forms (Amendment) Rules, 2006 w.e.f. 10.2.2006. 
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Know your client (KYC) Norms 
 
6.2.1 Sufficient documentary evidence may be obtained for establishing the identity 

of the  client and its address. Original documents of all the photocopies 
produced may be verified. Personal meeting may be held with all the persons 
in whose behalf content of various forms are being certified. In the case of a 
foreign promoter/director, identity and address proofs of the person(s), duly 
authenticated  by an official of Indian embassy of that country, may be 
obtained.  

 
6.2.2 In case of any doubt regarding the identity of the persons concerned, further 
 enquiries may be made or further documentary evidence may be insisted upon. 
 Even  after further enquiry doubts persist, he may refuse to take up the 
 assignment. 
 
6.2.3 KYC norms may be reapplied in case there are any material changes in 
 ownership and/or control of the client entity. 
 
Documentation 
 
6.3.1 When a Chartered Accountant in whole-time practice is asked to certify forms 

under  MCA 21, he may document matters which are important in providing 
evidence that due care was taken in verification of facts. 

 
6.3.2 The Chartered Accountant may obtain representations from the client where 

consider appropriate and should evaluate whether the representations made by 
the client appear reasonable and consistence with other evidence obtained. 

 
6.3.3 All the documentary evidence obtained in the course of certification along with 

copies of other important records of a client such as Memorandum of 
Association and Articles of Association, list of present directors, location of 
registered and other offices may be kept in a separate file.  

 
6.3.4 In the case of formation of a new company, subscription clause may be filled in 

and signed by the subscribers to the Memorandum in the presence of the 
chartered accountant and a written confirmation from the proposed directors 
may be obtained from them that they are not disqualified to be appointed as 
director of a company1. In case, promoters are located outside India, 
subscription clause and confirmation letter mentioned above may be accepted 
if that is duly notarized and authenticated by an official of Indian Embassy in 
that country where the promoters are residents.  

 
6.3.5 A Digital Signature Register for may be maintained to keep the record of 

particulars of  document/form /return certified for a particular client, date and 
time of such certification. 

 

                                                 
1 In terms of section 274 of the Companies Act, 1956 
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6.3.6 The digital signature may be obtained from the authorised and accredited 
 agency only and may be kept in safe custody. 
 
6.3.7 Copies of all the e-Forms certified by the Chartered Accountant should be 

stored in computer and backup of such information should be taken on 
periodical basis. 

 
6.3.8 The Chartered Accountant may adopt reasonable procedure for custody and 

confidentiality of the working papers and should retain them for a period of 
time sufficient to meet the need of his practice and satisfy any pertinent legal 
or professional requirements of record retention. 

 
Evaluation process  
 
7.1 While verifying documentary evidences and evaluating results thereof, the 
 Chartered Accountant may consider the risk of material misstatement in them 
 resulting from fraud and error. 
 
7.2 It may be ensured that the legal process required to be performed before filing 

the related e-Form has been completed. For example, in case of change in 
location of registered office from one state to other, process as per section 17 
of the Act has been carried out. 

 
7.3 It may be ensured that the e-Form being filed is duly authorized to be filed by 

the Board of Directors of the company and the person filing the e-Form has 
been duly authorised by the board of Directors of the company. Due care may 
be taken in case it appears to be any dispute amongst the members of the 
Board of Directors or  members of the client company and ensure that e-Form 
is being filed with either unanimous consent of all the parties or after going 
through the due process as provided in the Act. 

 
7.4 The Chartered Accountant may obtain a general knowledge of the business 

and operations of the client and perform reasonable verification to ensure that 
the company is complying with laws and regulations applicable to that 
company. 

 
7.5 The forms may be filled in and report may be prepared with due professional 

care by persons who have adequate training, experience and competence in 
computer software application. 

 
7.6 It may be ensured that MCA’s instructions for filling the respective forms have 

been followed strictly and all the required attachments are enclosed with the 
respective e-Forms. 
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Certification 
 
8.1 It may be reviewed and assessed from the documentary evidence produced, 
 explanation and information given and enquiries made whether the information 
 required to be certified is true and correct. 
 
8.2 If required, independent enquiry may be made to verify the facts and figures 
 provided by the client. 
 
8.3 Only after such review and assessment, the Chartered Accountant may affix his 

digital signature on the document for its authentification. 
 
Confidentiality 
 
9. The Chartered Accountant may respect the confidentiality of information 

acquired in the course of his work and may not disclose any such information 
to a third party without the specific authority or unless there is legal or 
professional duty to disclose. 

 
 
Effective Date 
  
10. This Corporate Affairs Standard shall become operative from the 1st day of April 

2010 in terms of the announcement by the Council of the Institute of 
Chartered Accountants of India and shall be recommendatory in nature. 
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APPENDIX  

 
Details of various e-Forms which require certification by a Chartered Accountant under 
MCA21: 
 
(a) NATURE OF THE VARIOUS FORMS REQUIRING CERTIFICATION  
 
Nature of form   e-Form  Section  Subject      
 
Declaration      1  33  Application and Declaration for   
      incorporation of a company 
   
Return      2  75  Return of allotment 
 
     25C  269  Appointment of managing director or  
      whole time director or manager 
 
Particulars         3  75  Particulars of contracts relating to shares 
      allotted as fully or partly paid-up otherwise 
      than in cash 
 
    10  125,127,128 Particulars for registration of charges for 
    129,130,132 debentures 
    134 and 135      
  
 
     23  192  Registration of resolution(s) and  
      agreement(s) 
 
     23B  224  Intimation by auditor to Registrar 
 
     32  303, 264, 266 Particulars of appointment and change in 
      directors and secretary of the company and 
      undertaking to take and pay for qualification 
      shares. 
 
     32(Addendum) 303,264,   Particulars of appointment and change in 
         266  directors and secretary of the company or 
      consent of candidate to act as MD, WTD or 
      secretary and/or undertaking to take and pay 
      for qualification shares.  
    
 
   35A  395  Offer or contract involving transfer of shares 
      in the transferor company to the transferee 
      company 
 
 
Notice   5     95, 97, 94A, 81 Notice of Consolidation or division or increase
      in share capital or increase in number(s) 
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  18    146   Notice of Situation or change of registered
      office of a company. 
 
Report  22    165   Statutory Report 
 
Application 24AB    295   Filing application for giving loans,  
      providing security or guarantee in  
      connection with a loan. 

     
(b) FORMATS OF VARIOUS CERTIFICATIONS: 
 
i. Form 1:   Declaration 
 
I , son, daughter, wife of …………………..do solemnly affirm as under: 
 
(i) That I am a Chartered Accountant (in whole time practice) in India who is engaged in the 
formation of the company, 
 
(ii) And I further declare that the particulars given above are true to the best of my knowledge 
and belief, 
 
(iii) Form 18 and 32 are also being filed simultaneously, 
 
(iv) I further confirm that I am duly authorised to submit this application and that all the 
particulars mentioned above are as provided In the Articles of Association as subscribed by the 
subscribers of the company, 
 
(v) That all the requirements of the Companies Act, 1956 and Rules thereunder in respect of all 
the matters precedent in the registration of the company and incidental thereto have been 
complied with and I make this solemn declaration conscientiously believing the same to be 
true. 
 
 
ii. Forms 2,3,5,10,18,23,24AB,32:   Certificate 
 
It is hereby certified that I have verified the above particulars from the books of accounts and 
records of M/S ___________ and found them to be true and correct. 
 
iii. Form 25C  
 
 
Certificate  
  
Certified that the requirements of Schedule XII read with Section 269 of the Act has been 
Complied with 
 
 
Declaration 
 
To the best of our knowledge and belief, the information given in the form and its attachments 
is correct and complete. 
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We have been authorised by the Board of Directors’ resolution dated to sign and submit this 
form. 
 
 
iv. Form 22:   Certificate 
 
We hereby certify as correct so much of the report as relates to the shares allotted by the 
company and to the cash received in respect of such shares and to receipts and payments 
 
 
v. Form23B:  Declaration 
 
I hereby declare that my appointment is within the limits specified in subsection (1B) of Section 
22. 
 
To the best of my knowledge and belief, the information given in this form and its attachments 
is correct and complete  
 
 
vi. Form 35A:   Certification 
 
 
I _______,________ of ________________, as an auditor, certify that the information 
contained in the offer or recommendation is correct. 
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